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Circular No. 30/2016
F. No: 500/05/2G34-FTD-

Government of India
Ministry of Finanre
Department of Revenue
Central Board of Direct Taxes
Foreign Tax & Tax Research Qivision = |l
FT & TR-V Section

New Delhi, dated 268™ oi August, 2016

Streamlining the process of No Objection Certificate (NOC). Port

Clearan: : Certihicate (PCC). voyage return and voyage assessment in the cass

of Fori 1 Shipping Companies (FSCs).
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departure of such a ship from the port, the Master of such a fereign ship shall prepars

and furrish a return of the vayage to thwe aAsuessng Officsr (AO) or shall make

su cientand v oy amangement that the ret - i Sgd within 30 days of 1e shu

leaving the port 1ne AQ, upon  ceipt of the retum, shal assess tha muome on

AC ot e voyage and datermine the tan pavable on the sama 1Lis the duty of the
¢ s authorities to snsure that port clearance 1€ not gven to Lhe ship unless (3)
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been made for the nayment of auzh taxes Section 172 of tha Act &giso lays cown that

the owner or the charterer of the ship may

hefore the expiry of the assassirient
vaai relevard to the financial year i which the ship has sallec, that an annual
assassmen of 1 1oial meome be made under the provisions o other seclions of lie

Act and m such 5 case the tax paid before each voyage shall be reated as paymen &

advance tax for that assessment year

3 There are instances where the foreign shipping company is covered by a DTAA

of India with other courtry wherein the {axing right on the shipping income of the foreign
shipping cempany is whelly with the other country. In such cases, the foreign shipping
campany 1¢ nol required to maxe any payment of taxas i respect of either the voyage
returns filed under seclion 172(3) or the annual return filed under section 139 read with
section 172(7) of the Act. On representation to the Board to do away with procedure of
obtaining NOC for each voyage in cases covered by DTAA, Circular No 732 dated
20.12 1885 had been issued. As per the said Circuiar, the AQ is competent to issue

annual NOC valid for a year after carefully verifying applicability of DTAA. It was

expected that the filing of voyage return and the issue of Port Clearance Cerlifi
(PCC) to such foreign shipping companies shall haopen m a routine and expeditious

manne!

4 It has been represented now thal no uniform practice is being followed by the
port Assessing Officers in giving NOC for each voyage and also in making the
voyage assessment in this regard. Further, it is represented that at some of the ports,
annual NOC issued by the jurisdictional AQ is being honoured and port clearance
and voyage return asssssment are being done in a routine manner; whereas al some
other ports, the port Assessing officers are not honouring the annual NOC and are
still insisting for documentation such as submission of lax residency cerificate, proof

of effective management etc before the NOC leading to the port clearance is issued
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Certificate to be furnished by 8 Chartered Accountant

To

The Coustoms Officer
N Port

India

Sub: Verification certificate issued in terms of Circular No 36 datad 26/08/2016 of CBDT

Thiz is to certity ¢hat the

[Name of the Parl| on

several toreign shipping cemganies, each of which s eligible for Tl celief from taxation n
India on shipping income under a Nouble Taxatinn Avcidance Apreement (DTAA) of India.
This 11 zate has been iszued at the roguest of tha Master of the Ship _|Name of
the v 2ff and hay been given an ths bizsic of the annual NOC izsued to each such foreign

shipping company as detatled helow:

Name of the foreigh shiaping company Date of issue of NOC
{Signature)

Date :

Place :

Enclo : Copies of annuzi NOC

(The certificate should be on at head of the CA firm and should be signed by tho LA,

and his membscship vumiber with (AL should be indicated )
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